'CENTRAL ADMINISTI, ATIVE TRIBUNAL
CALCUTT A BENCH
KOLKATA

OA. 351/1343/2015 Date of order: 11.03.2019

Present :Hon’ble Ms. Bidisha Banerjee, Judicial Member
' Hon’ble Dr. Nandita Chatterjee, Administrative Member

Hiranmoy Biswas, son of late Jasoda Ranjan Biswas,
aged about 64 years, Ex-Tech 1ll/C&W/BWN under
. Easter Reilway, Howrabh, residing at C/o. Shyamal
* Chakrz borty,-Bidhan Pally, Ghosh Para, Post: Office
‘ Srlpallf P.S. & Dist- Burdwan, Pin- 713103

....Appllcant. )
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+ Managzr, £/ Rlyﬁ 17’,;Na§ Road, Kol- 1.
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3, 'The Sr. DiviPersonnél Officer, E. Rly. Howrah-1.

4. The Divl. 'Meéchanical Engir{éer, E. Rly. Howrah- 1.

’ ' © .....Respondents.
For the Applicant. . 2 Mr. A. Felix, Counsel |
For the Respondents  : Mr. A. k. Guha, Counsel

ORJE (Oral)

Per Ms. Bidisha Banerjee, JM:

" Heard both.
2. The ap‘plicaht has factuzlly disputed the amount” which he has.

received as ACP and two MACPs. £, chart has been handed over by the Id. Counsel
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for respondents dated 18.05.2015 whereas in the reply it has been stated at

~under:
“it Is stated that In complia_hce.to directions of Hch'bla Migh
Cburt/CaI‘cutta, speaking c;fder was issued by the Competent
Aultho'rity timer'taking\ a coIIectiVevie_v;/ on the matter and his revisec
pay so calculated and duly vetted by the as’.\sociai’e' Accodnt:- has been
Faken into account to revise his settlement vd.‘vﬁles and et_her monetary
‘ benefit's. which are "under'the offfcial‘course of action and will be
finalized shortly.”
. X )
3. | We feel it approprlate‘ to remarl:'ifhaclf the matter to the authority to
.g,ve a personal hearing to the ep;pjicagit;a,nd flnahfa the amount/settlement in
regard to his actual entltlehfé:ht to:‘:;%CP‘-'" ch t\:;/feE:MAGCPT‘.
4. o Let the apprognate entltlémem idepﬁpfed in the form of a chart

and. handed over to the apphca‘nt wﬂh;g”’é,;g gfsof 2 months from the date of ,

receipt of copy of this order. e ' .

5. OA is accordingly disposed of. No costs. |

(Dr. Nandita Chattérjee) : ~ (Bidisha Banerjee)
‘Member (A) " | | . Member ()
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